| TEM NO 31 REG STRAR COURT. 1 SECTI ON 1|

SUPREMECOURTOFI NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR DR. K. ARUL

Petition(s) for Special Leave to Appeal (Crl.) No(s) . 10380/ 201
3
ZULFI QAR Petitioner(s)
VERSUS
STATE OF U. P Respondent ( s)
(with office report)
W TH

Crl.A No. 161/2014

(Wth appln.(s) for exenption fromfiling O T. and appln.(s) for
permission to file additional documents and O fice Report)

Date : 03/12/2014 This petition was called on for hearing today.

For Petitioner(s)

Ms. Pavl am Das, Adv.

M. Rauf Rahi m Adv.

Ms. Uzm Janeel Husain, Adv.

M . Shaki | Ahnmed Syed, Adv.
For Respondent (s)

M . Shantanu Bansal, Adv.

M . Abhi shek Chaudhary, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

SLP(Crl.) No.10380/2013

Despite | ast opportunity, the |l earned counsel for the
sol e respondent has not chosen to file counter affidavit.

Regi stry to process the matter for listing before the
Hon’ bl e Court, as per rules, as and when the other connected
matter is conplete.
CRL. A, No.161/2014

Despi te undertaking, vakal atnama not yet filed by the
respondent and the | earned counsel for the appellant has al so
not filed t he addi ti onal docunent s. Two weeks'’ time is
granted for the said purpose.
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Digitally signed by

Rupam Dhani j a

Date: 2014.12.06

13:00: 47 I ST Li st again on 9.1.2015.
Reason:

(DR K. ARUL)
Regi strar



